
NfES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

The Rcspon.:nts by fii.ing I'.A.733/05 

have su1itte that the case of the ap 

had been exnined and a decision was ta'en 

in his favour to offer hin appointent 

under the oranisation to the post of 

Dressec-cumAttendant and te seid orer 

was communicated to hirn on 21.7.0 

Not only that,the applicant had, in 1h 

mean t1m, also joined his post w.e. 

1..05, They have enclosed a copy of 

joining report suitted by the ap 

s Anneure-R/10. The Ld.Counsel 

applicant wh' 	r;:rt h 

the fact: 

in the c.i.rcurstances, the griev 

the applicant having been adequate: 

redressed by the 

become infructuo 

de 	aC(or3 	 . 

is also preseflt 


